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- List for admission as well as disposal 
. 

. 	 . 	. 	. 	 . 	,. .. ... on 	7201. 

Z.vF1 .... 0' 

Member 
Ire, 	 bb 

6.7.2001 Heard Mr 	K.D. 	Chetri, 	learned 

counsel 	for 	the applicant. 	The case 

was 	fixed 	today 	for 	admission 	as 

- -  well 	as 	disposal 	in 	view 	of 	the 

urgency 	of 	the 	matter. 	Mr 	B.C. 

Pathak, 	learned 	Addl. 	C.GS.C., 

j, however, 	stated that he 	is awaiting 

- 
for 	instructions 	and 	accordingly 

prays 	for 	two 	weeks 	time 	for 

, 	

. obtaining 	necessary 	instructions. 

Considering 	the 	fact 	situation 	Mr 

Pathak is allowed two weeks time to 

obtain necessary instructions in the 

matter....... 
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Oated., 
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6.7.2001 

matter. List again on 20.7.01 for 

admission. Endeavour ,  Shall be made 

to dispose Of the 0.A. on that day 

itself, notwithstanding non-

submission of written statement and, 

instructions, by the respondents. 

Vice-Chairman 

nkrn 

200 7001 	 This' is an aDnljcat Ion under 

I 

Section JL4 of the Adiiájstratjè' 
•Tribuna.ls Act,seeking for direction 
on the respondents for posting him 
out from Nerth Eastern Region for 

his choice Station in terms of 
Government p(fl icy decision. The 
applicant is Senior Medical Officer 
and he joined the Assaja Rifles on 

27, 10.92 as Medical Officer 9  presently 
attached to 4th A*sam Rifles in the 

capacity of Sr. Medical Officer. The 
applicant has completed more than 
years in North iastern Regiod(I)WADor-
-410VA4 to  the Government policy men- 

in. O.H.NO.2004/3/83.USE/1V dated 
14912.83 the applicant in this app3.i 
cation 4iought for his choice pOsting i. 
as per thipclicy mentioned above. The 

Central Government Civilian employees 

who are saddled with All India trane. 

Ler liability are entitled to choice 
Station posting in the North Eastern 

Region on onpietion of 2 years of 
fixed tenure in the 'Nd.Region  As 
well as thoee employees who have ccm-

pleted 10 years service and those 

employees whose leng.h of service is 

less than 10 years are also entitled to 
choice Station posting on completion of 
3 years of fixed tenure in N•E.Region. 

Contd.. 

0 
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233 'of. 2001 

,.;, 	•t 

- Order of the Tribunal 

• The applicant moved the authority 

• for his choice station posting more 

so on the ground of ailing health of 

his aged father. The respondents 
I authority forwarded his application to 

the competent authority. It is stated 

that the matter is under consideration 

before the Ministry, since 2001. 

I have heard Mr.K.D.Chetri. learned 

• counsel for the applicant and also 

Mr,A."eb 'Roy, Sr.C.G.S.Co for the 

respo1ients. MroAe'eb Roy stated that 

he has not yet recóived any instructia-

from the department. Accordingly, he 

swmitted that he did not dispute the 

policy decision but stated that the 

• 	ssam Rifles were operating in thq 

insurgency' area. There is acute Aof I. 
Medical Officer, and he cannot have 

any objection. The aforesaid relief 

can be granted to the applicant if 

the department gets the reliver. Not 

getting a suitable reliver cannot be 

a ground for denying the benefits of 

the policy. It is the duty of the 

Respondents to find out a reliver and 

it is not for the Applicatn to ferret 

out such subStitute. The applicant 

mentioned that he completed 9 years 

service and therefore, he is reqiir 
( 	 1 

to be shifted out side he N.E. Region 7  

The applicant has given his option in 

Patna.P&T Gáya(BThar). On 

consideration of all aspects of the 

matter the respondents are directed to' 

take appropriate decision • for posting 

out the applicant from N.E.aegion  to 

place of his choice in terms of the 

Q.M. dated 14.12.83. 

Notes of the. Registry Date 

0*7*01 

COntd/ 

i • . 	• 	 .• ' 	
':' 	 [ 
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0.A. 233 of 2001 

I 

-Al 	0rcer of theiT.ribaji 

re The respondits are djcted 

to take appropriate action in taking 

the applicant out of the N.h. Region. 

This should be done as early as 

possible preferably within two months 

from the date of receipt of this order. 

Application • iódisposed of. 

There shall however, no order as to 

I .  costs. 
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IN TII CEI TR1iDN{NIThATI' E TRIBUNAL GLTWZJ1ATI BENCH 

(An Application under Section .19 of the Adnilnistrative 

Tribunal Act, 1985) 

Title of the Suit : O.A. No. 	 /2001 

Dr. Akhilesh Prasad 
..Appiicaut 

- 

Union of India & ors. 

- 	 ..Respoudents 
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IN THE CENTPAL ADMINISTRATIVE TRIBUNAL: 

GUWAHAT I : B ENCH 	 j 

(An Application Under,Section 19 of the Administrativ 

Tribunals Act, 1985).) 

BETWEEN 

Dr Akhilesh Prasad, 

5/0 Shri GayaPrasad Singh, 

Senior Medical Officer (OHS), 

4th Assam Rifles, 0/0 QQ A.P.O. 

-AND-

IN THE MATTER OF 

1, The Union of India, 

Represented by the Secretary 

to the Govt. of India, 

Ministry of Health and Family 

welfare Department, New Delhi. 

2= The Secretary to, the Govt. of 

India, Ministry of Home 

Affairs, Govt. of India, 

NewDelhi. 

3. The Director General of Assam 
• 	 Rifles, Shillong. 

	

• 	 /], The Commandant, 

	

• •• 	 4th Assam Rifles, 

0/0 QQ. A.P.O. 

Ctd.. 
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MOST RESPECTFULLY SHEWETH 

PARTICULRS OF THE ORDE1 AGAINST WHICH THE 

APPLICATION IS NDE 

This application is not made against any 

particular order, hut is preferred against, the 

actJon on the part of 'the Respondent 'in not 

transferring the applicant and posting him at his. 

choice station on his comp1tinq his tenure posting 

in the North Eastern Region. The impugned action is 

in 'violation of the provisions of the O.M. No. 

20014/3/83-B10 dated 14.12.83 issuec by the 

Government of India, Ministry of Finance, New Delhi., 

and also' in terms of' the O.M. dated 1.12.88 and 

22.7.88. 

JURISDICTION OF THE TRIBUNAL 

The applicanL declare that the subject 

matter of the instant application is well within 

the jurisdiction of this Tribunal. 

LThtITATIOH 

The application further declares that the - 

application is within the period of 'limitation 

prescribed under Section 21 of the Administrative 

Tribunal Act, 1985. 

FACTS OF THE CASE 

4.1 	That the applicant has by way of this 

application made a grievance against the 

Co,td, 
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action on the part of the respondents in not 

considering his representations for transfer 

to his choice station on completion of his 

tenure in the N.E. Region. The applicant who 

had joined in Assam Rifles 27.10.92. has tIll 

date coiripletedniore than 9 (nine) years of 

service in this region and as per the policy 

of the Government of India and as per the 

policy of the Goverirnient of India he is 

entitled to be transfrred out of this 

reqion and he posted at his choice place of 

posting1 As such having failed to wake any 

response from the respondents the applicant 

has by way of this application come before 

this Hon'bie Tribunal Seeking redressal of 

his grièvance.. 

	

4.2 	That the applicant is a citizen of India and 

as such he is entitled to all the rights and 

privileges guaranteed under the.Constitution 

of India. 

	

4.3 	That the applicant joined the organisation 

of Assani rifles on 27.10.92 as Medical 

Officer and is at present attached to 4th 

Assam Rifles in the capacity of Senior 

Medical Officer. 

	

4.4 	That the applicant states 	that the 

Government of India, Ministry of Finance 

Department of Expenditure has granted 
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certain improv(----ment and facilities to the 

Central Government civil ian employees who 

are posted at North Eastern Region vide 

office Memorandum No 20014f3/8:3-E1IV dated 

1411211983 issued by the Government of 

India, Ministry of Finance, Department of 

Expenditure: In terms of the aforesaid 

office Memorandum the Central Governnient 

civilian employees who are saddled with All 

India Transfer Liability are entitled to 

choice station posting in the North Eastern 

Region1 In accordance with the office 

memorandum dated 14.121983 issued by the 

Ministry of. Finance the Central Government 

Civilian employees who has rendeed more 

than 10 (ten) years service is entitled to 

choice station posting on completion of 2 

(two) years of fixed tenure in the North 

Eastern Region and those Central Government 

employees whose length of service is less 

then 10 (ten) years are entitled to choice 

station posting on completion of 3 (three.) 

years of fixed tenure in North Eastern 

Region1 The present applicant has already 

completed 9 (nine) years of fixed tenure in 

North Eastern Region1 Under the direction 

general of. Assm Rifles Ministry of Home 

Affairs, therefore the applicant is entitled 

to be posted at his choice station postir4 

oncompietionof his fIxed tenure service in 
.1 
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the North Eastern Region. The relevant 

portion of the office Memorandum dated 

14121983,• issued by. the Ministry of 

Finance, Department of Expenditure, is 

reproduced below. 

"Subject 	Allowances and facilities for 

civilian employees of the Central Govermiiept 

serving in the States and Union Territories 

of NOrth Eastern Region improvements 

thereof." 

The Meed for attracting and retaining 

the services of competent oficers for 

ser''ice in the North Eastern Region 

comprising the states of Assam, Meghalaya, 

Manipur,. Nagaland., Tripura and the Union 

Territories of Arunachal Pradesh and Mizoram 

has been engaging the attention of the 

Government for sometime. The Government had 

appointed a conurtittee under the Chairmanship 

of Secretary, Department of Personnel and. 

• Administrative Reforms, to review the 

existing allowances and facilities to the 

various categories of civilian Central 

dovernment employees serving in this Region 

and to suggest . suitable improvements the 

recommendations of the Committee have been 

carefully considered by the Government and 

the president is now pleased to decide as 

follOws 



6 

(I) 	TURE OF POSTING / DEPUTATION 

There will be a 	fixed 	tenure 	of 

posting of 3 years at a time for officers 

with service of. 10years or less and of 2 

years at a time for officers with morethan 

10 years of service. Periods of leave, 

training etc. in excess of 15 days per will 

be excluded in counting the tenure period of 

2/3 years1 Officers, on completion of the 

fixed tenure of.serv.ice mentioed above, may 

be considered for posting to a station of 

then choice as far as possible1 The period 

of deputation of the Central Government 

employees to the States/Union Territories of 

the North Eastern Region will generally be 

for 3 (three) year which can be extended in 

exceptional cases in exigencies of public 

service as well as when the employees 

concerned is prepared to stay longer1 The 

admissible deputation allowance will also 

continue to be paid during the period of 

deputation so extended. 

Therefore, in terms of the office 

M'norandum'issued by the GoVernment of India 

the applicant is entitled to be repatriated 

on completion of his fixed tenure. The 

office Memorandum was issued with the object 

to attract and retain the Central Government 

civi..].ian. off tct. tXt II TririiA TI 

Contd.., 
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liability for rendering service in the North 

Eastern Recion 	Therefore, the 	Special 

Incentive is granted by the Government for 

the Central Government employees who have 

completed their fixed tenure posting is 

entitled. to get the fruits of the office 

Memorandum issued by the Goverrrnient of India 

have also issued a revised order in the 

recent past in this regard vide office 

Memorandum dated 22.7.98 .bn the same terms 

and conditions as laId down in the O.M. 

dated 14.121983 issued by the Ministry.of 

Finance, Department of Expenditure, New 

Delhi 

Your ppliáant craves leave of this 

Hon'hle Tribunal to produce the copies of 

the aforesaid Memorandum / letters at the 

time of hearing of this application. 

4.5 	That on completion of the tenure fixed as 

per the above noted office memorandum the 

applicant made a formal request for his 

transfer vide his application dated 

30.7.1997, and inter alia, stated therein 

that he is in need of the said transfer to 

look after his aged old ailing father, who 

is suffering form heart disease patient. The 

said application was sent to the Secretary 

to the Government of India, Ministry of 

Health and Family Welfare which was 
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forwarded by the Respondent No.4. Be it be 

mentioned here that in the said application 

the applicant specified his choice station 

in pre tenure, C.G.H.S. Hospital, Patna, and 

P & T Gaya (Bihar). I' 

A copy of the application dated 

30.7.97 is annexed herewith and 

marked as nnexue-I, 

	

4.6 	That your applicant most state that the 

• 	 applicant is the only son to look after his 

• 	 ailing heart disease father who is suffer of 

"Bifasicular block" and a pernianent 

pacemaker, implanted at 'INDIRA GANDHI 

INSTITUTE OF CARDIOLOGY, PATNA MEDICAL 

COLLEGE" in the year 1995. 

	

• 	 A photocopy of the Medical 

Discharge summary dated 1.6.95 

report attested is annexed herewith 

	

/7 	 S 	 and marked as Annexure-II. 

	

4.7 	That as the application dated 30.7.97 failed 

to evoke any response, the applicant again 

• vide his representation dated 12.1.2001 

again drew the attention of Respondents to 

the pressing problems being faced by him and 

prayed that he be transferred to his choice 

stations. Be it be mentioned here that till 

date inspite of the fact that a policy 

- 	 exists for consideration of cases of persons 
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for transfer out of North Eastern Region who 

have completed more than 3 (three) years of 

service, the case of the applicant who has 

completed more then 10 years of service and 

• at the - aged of above 45 years to work in the 

hard terrain of the North Eastern Region of 

Nagaland (Tuasang) has not been considered 

and he continue to be separated, from his 

father who in due needs of his conpanionship 

and assistance. 

A photocopy of the application 

dated 1212001 is annexed herewith 

and marked as nnexure-I111 

	

4,8 	That as the appiicatioh dated 1211,2001 was 

forwarded to the Range Head quarter of 

Nagaland for reviz-ion into Central Health 

service of Dr1 Akhilish Prasad (SMO). was 

forwarded vide letter . Memo No1 12012/A-

2001/131, dated 24th  January 2001 by the 

Major Adjutant for Commandant was forwarded 

for kind action1 

A copy of the letter No. 12012/A- 

2001/131 dated 241h  January is 

annexed herewith and marked as 

fl 	 - 

	

49 	Thai: your applicant begs, to state that his 

aforesaid representation was duly forwarded 

by the office of the Director General Assam 
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Rifles to the under Secretary, Government of 

India, Ministry of Health and Family Welfare 

(CHS-i) 

 

Nirman Bhawan, New' Delhl, in the 

month of March 2001 and the, same was 

* received and forwarded for consideration, on 

physical arrival of relief vide office Memo 

• 'No • I. 14 -15 / Pers-AP/SMO/M1 dated 22 0d  March,;  

• 2001, respectively, but no action was 

• initiated by the respondent No.1 till date, 

no proper action was taken for transfer. 

A copy of the forwarding letter 

is annexed herewith and marked as 

jinexure -V. 

Whereas number of Medical Officers 

who were posted from outside the North 

Eastern Region ubsequentiy to the posting 

of the present applicant have already been 

transferred from DGAR Assam Rifles to their 

respective choice stations. A few names of 

those Medical Officers who were junior to 

the applicant and joined. ubseuentlY after 

joining of the 'present appicant in the 

North Eastern Region are shown below. 

Dr. A.K. Sarkar, Sr. Medical Officer. 

Dr. N.S. Chauhan, Sr. Medical Officer. 

And a good number of others have been 

transferred and posted to their choice 

stations, names of the same would be 
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produced as soon as available with the 

presen.t applicant by filing of an additional 

statement1 Therefore, the present applicant 

is mented out with a hostile discrimination 

in the matter of transfer and posting to his 

choice station as such the same is violative 

of Article 14 and 16 of the Constitution of 

IncIia Therefore, the Hon'bie Tribunal be 

pleased to direct the respondents to 

consider the transfer and posting of the 

applicant as he 	has comPleted 	his fixed 

tenure posting in North Eastern Region since 

r1 	 O') 	 -.'••F-- -".- 	-- "'-•- 
duLL n 	 in vaL.1Lub 

Assam Rifles as such Memorandum dated 

141283; 11288 and 22788 issued by the  

Government of 'India, 	Ministry of Finance 

Department of Expenditure from time to time1 

5 	That the applicant at the time there are 

large number of medical officers working under the 

Ministry of Health and Family Welfare in different 

regions of the country, therefore it is obligatory 

on the part of the administration to implement the 

offióe Memorandum dated 14121.983 strictly in the 

letter and, spirit by posting other Medical Officers 

of other regions on rotation basis to enable the 

officers who are serving in the North Eastern 

Region on fixed tenure basis under the Director 

General of Assam Rifles who are posted by the. 

Ministry of Health and Family Welfare otherwise it 



12 

would he violative of Article 14 of the 

Constitution of India. Although the appointments of 

the applicant was under special recruitment for 

Assam Rifles yet he is entitled to be benefits 

extende.d under the said policy with. regard to. 

tenure posting and the benefits etended to 

similarly situated persons. I 

5.1 	That the applicant being aggrieved by the 

action on the apart of the respondents in 

not transferring the applicant according to 

his 	choice 	place of 	posting 	by the 

respondent 	No.1, concerned. 	That the 

respondent No. 3 very recently have issued an 

order 	dated 	5th 	March 	for 	deferment of 

posting 	up 	to 	June 30 	granted, 	as the 

represenation 	for choice 	of 	station. as 

requested by Medical Officer riot, agreed vide 

Signal 	No. 	055036.37 5/0505/5-031800 A/C 

• 	A/5/4. 	. 

• 	. 	. 	 A 	copy 	of 	the 	Signal 	dated 5tb. 

April 	is annexed 	herewith and 

marked as Annexure-VI. 

5.2 	That the applicant was surprised and feels 

harassed by the order in the form of Signal 

dated 6.3.2001 by which the applicant has 

sought to be transferred to Manipur within 

30.6.2001, without waiting for the outcome 
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of my considerati-on for transfer to my 

choice of posting from the Ministry 

representation forwarded dated 3.4.2001 

(Annexure-IV) 

A copy of the signal is attached 

as A.nnexure VI vide S/No-050042 

d a t e d' 6.3.200l. 

	

5.3 	That this application is made bonaficle and 

for the ends of justice. 

	

5.4 	Grounds fo relief with legal provisions. 

	

5.5 	For that the applicant completed more than 

9.(nine). years of service in Assain Rifles in 

the post connected with Defence of India in 

the North Eastern Region. 

	

5.6 	For that the applicant is over due date to 

	

• 	repatriation to. Central Health Service 

organization under. the Ministry of Health 

and Family Welfare, Government of India. 

	

• 5.7 	For that the old ailing father of 75 years 

of applicant is suffering from heart disease 

and has been implanted a pace maker in the 

Patna Medical College in the year 1995 and 

under continue threat of life and there is 

no other male member other then the 

applicant. 



'iP 

14. 

	

5.8 	For that the applicant already served in 

hard areas of. Nagaland Tuenqsang / DC7R 

Shillong / Mizoram way back from27.1O.92 

and had rendered more than 9 (nine) years of 

field service and therefore he is entitled 

to be posted to his choice station on 

transfer from Assam Rifie. 

	

5.9 	For that the applicant has since his joining 

the Assam Rifle way back 1992 and at present 

is at the age of above 46 years to be 

considered to fit for hard hilly terrain 

* services and therefore he is entitled to be 

transferred posted at his choice place of 

pcsting. 

510 For that the representations of the 

applicant have not been considered by the 

authorities. 

5.11 For that the applicant has acquired valuable 

and legal right for immediate transfer after 

completion of hard and difficult service 

completion of iOyears of service of North 

Eastern Region in terms of the order of 

Ministry dated 14.12.1983.. 

	

6. 	 EXHAUSTED  

That the applicant stat-es that he has no 

ot-her alternative and efficacious remedy than to 

CSmtd 
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file th.is application before this Hc:inthle Tribunal 

Repres entat ions through proper channel were 

submitted by the respondents. 

7. RELIEF SOUGHT FOR 

Under the facts and circumstances stated 

IP para 4 above, the appliafit prays for the, 

following reliefs 

7. 1 That the respondent No .1 be directed to issued 

order of, t.ransfer and pasting in respect of. 

• the applicant in the right of the office 

Memorandum dated 14.1283 issued by t h e 

Ministry of Finance, Department of 

Expenditure, to the choice of posting of the 

applicant with immediate effeet. 

7.2 That the applicant in view of the aforesaid 

factual position prays before this Hon'bie 

Tribunal for an interim order directing the 

(Respondent No.3) not to give effect of the 

Signal order. 63.2001 (Annexure VII)" till 

dispOsal of the representation. It is further 

stated that if the interim order as prayed for 

is not granted the applicant will lost his 

• Cohstitution Right under Article 14 and 16 of,  

the Constitution of India, and the same will 

lead to irreparable loss and injury, and the 

balance of convenience will not be*  in favour 

of the applicant. V  
40 
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7.3 Cost.of the apilication. 

7.4 Any other relief /reliefs to w.th1ch the 

applicant is entitles to urider the facts and 	- 

circumstances of the case and as may be deemed 

fit and proper by the Hon'ble Tribunal. 

7.5 interim order prajedor 

Pending disposal of this applisation the 

applicant prays before the Hon'ble Tribunal 

for a direction to the (Respondent No.1) to 

piocess the application of representation 

dated 30.7.97 (Annexure-I) & representation 

dated 12.1.01 (Annexure - lilO for transfer to 

his choice of place of posting and to effect 

such transfer' on completion of the 

formalities. 

7.6 This application is nade bonafide and has been 

filed through Advocate 

8. Particulars of the postal order. 

(j) 	I.P.O.No. 

Date of issue : 28.6.2001 

Issue form : General Post Office. 

Payable : G.P.O., Guwahati 

8.1 List of Enclosers 

As stated in the Index. 



I, Dr1 Akhlish Prasad, aged about 47 f 
years, son pf Sri Gaya Prased Singh, presently 

working as Senior Medical Officer (CHS) at 4 th 

Assain Rifles, C/O 99 APO do hereby solemnly affirm 

and state that the statemeht made in paragraphs 

4. 5 F  4. 7 1  4.8, 4.9, 5.1, 5.2 are matters of records 

and paiagraph No. 1, 2, 3, 4, 4.1, 4.1, 4.3, 414 

are true to my knowledge and those made in 

paragraphs 5, 53, 5.4, 5.5 f  5.6, 5.7, 5.8, 5.9 1  

5.10, 5.11 F  6 1  7, 7.1, 7.z, 7.3, 7.4, 7.5 are my 

humble submission and relief sought for which I 

believe the information and believe to be true. The 

annexures are true copies of the original. 

And I siqn this verification on this day 

of ...12june, 2001 at Guwahati. 

- — o 	 - 

CJ-Y- 

0 



5 	 - 91 

 Name : Dr Akhilesh Prasad 

 employee Code to 2 

 Designation $ Medical Officer, (&e of the 
Control Health Sexvice. 

 Date of joining in CHS i 27 Oct 1992 

50 Date of 3oining the 2 27 Oct 1992 ( Ass,n Rifles ) 

organisation from where 
• transfer is sought. 

6. Details of the period of : Details of service in difficult areas 
service rendered in other -as under s 
organizations including 
difficult areas like Assam 27 Oct 92 to 02 Nov 92 
Rifles, AruflaChg Pradosh DGAR Shillong. 
Andaman G, Nicobar lslands/ 
Dadra & Nagar Haveli, Lakaha 03 Nov 92 to till. date 

• 	•• Ieep Islands, Ministry of I Assam Rifles 
Labour etc. 

7. Reasons for seeking transfer : My father has been suffering 
(in brief) from Hypertension with heart 

disease and I a• unable to look 
after him. 

My elder son is studying at 
my home town and staying with my 
aged and efling father who is to 

S 
be looked after by me 5s looking 
after my son, 

84. Stations/Organization(s) : CGM Hospital, Patna (B1.har)* 
where transfer is desired 
(in cxder of preference) P & T o  Gays 	Bihar). 

( Dr Akhilesh Prasad ) 

Signature of the Appltc ant 

Dated 2 

Ire, 



2 

FOR US~ .-JN  jHE,. OFFICE  -OF. THE HE OF 	_ D L 

	

iE  

I • 	The offjcer Can be relieved with/wiT6t substitute in 
the event of his transfer. 

1 	 20 	Certified that the information given in coirs I to 4 has 

been verified from records. 

(V K Mathur) 
Colonel 	(Signature of Head of Office/ 
Commandant Deptt ) 
1 Assam Iiflo 

awwo 
& 

---..------ -V-i _
V_ 	 - 

I • 	Request registered at sri No 	on 	 - 

in the transfer register. 	 -V..  

Transfer Recoimnendedft0t Recommended. 

If recornended, whether in public interest/at his own request. 

40 	Place of new posting 	 - 	

V 

Signature 
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1NDIIk GANDHI INSTITUTE OF CARDIOLbOY 
•PAT'NA MEDICAL COLLEGE 
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I\ S:E._ 

RLQLJES I 	F OR R(NFER 

I Name 
Dr Okhi lash Prasad 

 Employee. Code No 

 Designation 
Senior Medical 	Officer, 
Grade of 	the Can F r'ei 
Health Service, 

 DaLe of 3oining in CHS 27 Oct 1992 

 Dc Fe of joining the 27 Oct 1992 	
( 	 rsam Rifles 

) ':)rganisaii(ln 	from 	t'he.ro 
transfer is sought, 

 Details of the 	period 	of Details of 	sarvirn 	in 	di fficulF. service rendered 	. in other areas as undar 
organisatoc, 	including 27 Oct 92 to 02 Nnv 92 d 	f licu], t 	areas 	1.1 ke 	Ossarn DGAR Shi 1 long. 
Rifles, 	Arunac hal 	Pradash, 03 Nov 22 	to 	1 0 Or 28 Onclaman & Nicoba r 	Islands i 	Ossa ii 	Id. I 
Dadra 	& 	Nagar 	Havi ii, 20 Apr 98 to 	LU) 	date Laksha 	DAeep 	Islands 4 	Osam 	Ri f in'- 
Ministry - 	of 	labour etc. 

7 Reasons for seeking (a )My father 	has been auffe ri no transfer 	(in brief) from 	Hvnni - 1r:r 	i.I. 	4 ..4.. 

8. 	Ste tons,'Organisai;ion(s) 
where F ransfer is desi red 
(in order-  of preference) 

Izi 'I r t. 
di ease 	and .. m 	unable to 
look after -  him. 

(b) 	My elder son is studying 
at my h ome and stayin 
with my aged and a:iling father 
w ho is to be looked after by me 
is looking after my son. 

CGHS Flospi ta I.. Pa tna (si ha r) 
P & 1, Gayc (Bihar) 

ii Dated 	...L- Jan 2001 
C=~K !;%, A ; ~-' 

( Dr Okhi. ....sh Prasad 
) 

Siqnat;ure of the Opp).icant) 

1101  
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f. ./ 

!)I 	.I,L 	cfIi.cL 	H.EAD 	P 	J i1M1 M 

	

flF Fill 	J;Ji.L QLUJJ L.i aci.i.P 

1 	The officer,  can be relieved i th/ j .trt. soLe Li tote in Lhe 
event of his Lranstsr 

2. 	Certified that the in formal ion given in cu] ne .t Lo 4 has 
been ye ri Ned from record. 

Jo
Si 	o

rrrflafldt 

4th (t anipu') Assam Rifles 

FOR UE IN THE MINISTRY OF HEALTH & FVi 
QE tniaLLLL 

.1. 	Request registered at sri No 	on 
in the transfer regis Ler 

2 	irene fe r Iec::ommended/Not recommended - 

3 	If 	recommended, 	he the rir 	public 	i nter' I/s Is. 	hi 

r e c;ue at 

4. 	Place of new po'sAL:ing 

4 

Sinnst..ire 



4 Assarn Rifles 
c/o 	g' 

Jan 2001 4 

	 120 12/z20O 1/ 

0 

ReadquatAt ers  
?Taa1ic Range (orth) 
Wam Rifles 
c/f) 99 APO 
/2 

j'PLXCATIoN FOR REVERSIOt TO CR3 

n appUcation submitted by Dr. 7thileah Prasad 1  
SMO this init for reversion into CR3 is frd herewith 
in quintupliCao duly recorrimended by,  the COTndt for your 
further action rjle, 

(Iohn Cyriac) 
Mej 
i,jt 
for Comdt 

ncl t . 	nbote 

Copy to :- 
 Med Sec 	 'yØ 

1)- 	 C 



• 	'* 	,..c2 . 

i'•li o 	 . _________ . 

Ub.r.t 5.rk.r 
-. 	 Gov.nu.at  of miii. 

xib $ontxslsys 
t4L.t.ty of 1ii Affein 
N.*v4da.h.l.y. Aos*. IiVJ.oe 

S 	ir.otczst. ,,,•, *.s.is $1?!,, 
5hillong. 1930U 

1 	 . 

• 	. 

 

vw0ex $icratsxy to the 
3 Govói*mib.øZidLs 

• . 	'ni.twy of. US itis end •. 

• 	'4SIi3I W*ltOrrn 
• 	 .. 	 • 	• 

• 	• 	. 

	

t 	.. •••• 	 •• 	 . 	 . 	 • 	 . 	 3 

fl AM%.tflN PR MDLCHj 

Six, 	 a  
• • 
	 to 	hmwith on sppUc.ti4n 

-. . . .• 	rLvd fta ft A jflhPaeo4 kbr 4*4ical Oftk.ir (C88) 

•1 	

xsvnema to £$S' 	• 	•• 

" it to xeqvest.d thet the rSlisf of the P.dic.l C1?ficu' 11 be pD*tlid to AOss UfAss if r.ueet of the offiger is i,cnsis 
5. 

5  fbyte$ini.tiry 	• 	 • 

The N.d4e4 Ufficax will o4y be z*11mvsd on phyadcsl 
- •.rx1v.lofhiaralLof. 

16 

• 	 ' S.. 	 1 	 •• 	• 

• 	") 	I 

	

:, 	 • 	

5 	
,. 	 I 	I 

. 5 , 	 • 5 .  • • 	

•• 	 Yovis 	fully. 

;'  
'•' 	

: : •' 
	 Comdt • . 1 .21 C 	dj&191f .1  P 4. • 

i 	 I 	 (e5K.th*) 

't01[• 	. 	
77 

	

.5 	• 	. •. 	. -.- 	--•• 	- 	 • 	• 

	

• 	'.: 	 . 	• 	fox 
a4 :?#r,* 	 • A$*, LfIM* 

z. 	Isedqusxt.xs 
	
14th xef to youx 

letter Uo I.l2D/*/2OOl/O4U 

	

As** fl'.!4l.WC 	 k. 
• 	 /099 aP0'' •• • . 	datsd.c. CU IW* 

- 	• 	• 	 . 	• 	1 
2' Hssdqsxtsxs 

4, 	• $aUIIWId R.n• (North), • for info pl*aa*. 

3 5 	5 	. ... 	
• 	C/099 APO '.' 
	• 	• 	 /7 

	

H:•. 	• 	.TT; 99 



EXURE VI 

S. lNo. 050042 

From : DGAR 

To : NLR(N)/AC.Rg/4 AR/A/1514 

(Reliever officer for 11 AR.M.0.) 

Posting Civ. Med. 0ffr firstly. Dr. •Akhilesh Pasad r  

SMO, 4 AR 11 AR. Secondly . moved to be completed by 

25.3.2001 thirdly 	initiate ACR as applicable 

forthly intimate EDD/ETA all concern faithfully no 

representation will he entertained lastly all ack. 

6 March2001 

Received 

.V ldf 
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